
CENTRA ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 
CIRCUIT CAMP s INDORE

ORIGINAL APPLICATION NO*57 Of 2005

In d o r e , t h i s  th e  2 1 s t  day o f  A p r i l ,  2006 /

H on 'b le  D r .G .C -S r iv as ta v a  -  Vice Chairman 
H on 'b le  S h r i  K .B .S*R ajan -  J u d i c i a l  Member

A j i t  Upadhyay S / o  S h r i  Radheshyam Upadhyay,
Ag® -  31 y r s . , S c i e n t i f i c  O f f ic e r  -  D,

G o v t .o f  I n d ia ,
D epartm ent o f  A tom ic E n ergy ,
C e n tr e  fo r  Advanced T ech n o logy ,
In d o r e  (M«P«)« _ APPLICANT

(By A d vocate  -  S h r i  Subhash Sen)

VERSUS

\

1 . Uunion o f  I n d ia ,
Through S e c r e ta r y ,
D epartm ent o f  A tom ic E nergy, 
G o v t .o f  In d ia ,;
New D e lh i .

2 ,  D ir e c t o r ,
C en tre  fo r  Advance T ech n o logy , 
A tom ic E n ergy,
G o v t .o f  I n d ia ,
INDGRS (M.P.).

3 , A d d it io n a l  S e c r e ta r y ,  

D epartm ent o f  ^ tom ic  E n ergy , 
& nushakti Bhawan,
C « S # M « M a rg , J

Mumbai (Mahar a s h t r a ) .

4 . A d m in is tr a t iv e  O f f i c e r - I l l  

C en tre  f o r  Advance T ech n ology , 
G o v t .o f  I n d ia ,
In d ore  (M .p jjg Is- RESPONDENTS

i

(By A dvocate -  S h r i  Uraash Gajankush)



OA/57/2005

O R D E R

By K.B.S. Raian, Judicial Member

for allotment o

2.

accommodation inefficiency plus type.

This OA was filed in Jajnuary, 2005 while the applicant has been 

given accommodation in July, 2005. This is an admitted position. Hence, 
there cannot be a grievance nowf in regard to the policy matter so far as the 
applicant is concerned.

3. Under these circumstanced, consideration of this OA on merit would 

amount to dealing with the pub|ic interest litigation which is not provided 

for, under the Administrative Tr|bunals Act, in as much as, under Section 19 

of the Act it is only the person aggrieved who can file the application before 

the Tribunal.

4. In view of the above, 

infructuous. No costs.

(K.B.S. Raj an) 

Judicial Member

the OA is dismissed as having beccKfe

The applicant has challenged the policy decision regarding allotment 
of accommodation which specifies Rs. 8,825/- as the minimum pay ^ a

\

\

(Dr. G.C. Srivastava) 

Vice Chairman
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